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0A/83/88
Coran : Hon'ble Mr. PeHe. Trivedi ¢« Vice Chairman
Hon'bkle Mr. P.Me. Joshi : Judicial Member

28/1/1988 (j )
a4

Heard learned advocates Mr.R.Ke.Mishra and

Mr.N.Se.Shevde for the applicant and the respondent.
Admit, Issue notice on the respondent to reply on
interim relief within 15 days £rem-the and on merits
within 45 days from the date of this order. The

case be posted on 10th March, 1988 for further direction.
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(P.H.Trivedi)
Vice Chairman

Judicial Member

a.a.bhatt




0.A./83/88

CORAM : Hon'ble Mr. PeHe Trivedi .. Vice Chairman

Hon'ble Mr, P.M. Joshi ee Judicizl Member
10/03/1988
4 Heard learned advocates Mr. R.K. Mishra and Mr.
. N.S. Shevde for the applicant and refpondents respectively

Mr., Shevde seeks time for filing reply. Admittedly, no
order of termination has been passed and the respondent
has not yet filed the reply although time was allowed
tc do so. For interim relief, we direct that éﬁe appli-
L fant be allowed to resume duty immediately. The respondent
allowed further one month's time to file reply on mérit.

’ | The case be fixed in January, 1989 for final hearing.

Prvins

( P H Trivedi )
Vice Chairman

B W
? 4 ( P M Jobhi )

Judicial Member

y *Mogera

— f 'l g “__y_ CQC/;",\E:)
3 TN N . ) ‘ . ' |
. .@\"\'{ e acl vk ’DC;J?" SO
wh Hc)g CPoRo T
/ﬁ 4’?. s RN N & oo
- T ( n e
e Lo P o & A
YA =D
g v e S {~ i =i
A 1; %\fzuc:_.dl v
’ Iz f" N % ) (;' g@‘ Ley* '\»\”
2 N “. »

y oy P | S C__#Y 9>
>y VAN » i . Pk
Lo & .2 peSes ,
e B, ik L;{g L
(} 5(/,"V'/J~’V7‘}‘7. \ g“' '[‘
{ 50 ot B0 s

R J‘ iZQf‘ Cryv

r flager =5
. C K

P P Sl 4 B
[ Y N TSl

A apeee DT p

Se VL \ff}; }-‘] ﬁﬁc{_gﬁi;@ﬁ Al
b e gl

les AVA'

O l '-7

. Neosre
13N

I ro¥a i~ ’
i)&, ac F»'-p =l vt"'\

S o

""';;, MLYs




0.A. 83/88
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17.2.98 Adjourned to 23.4.1998.
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A (P.C. Kannan) (V.Ramakrishnan)
f Member ( J) vice Chairman
i
vtc.
23.4.98 ! Mr.Shevde says that consequent to

| continuance of the applicant in terms of the
interim order, it is possible that some relief
' has already been granted by the Railway aAdmn.
Mr. Mishra is not:present today even though

he was informed earlier.

Adjourned to 30.4.1998.

!

} (V.Ramakrishnan)
Vice Chairman

Heard both sides. Oral order dictated in

open courte

(P.cC. Kannan) : \Ve Ramakrishnan)
Member (J) Vice Chairman
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CAT/J/13
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
/%\
(\_/'
O.A.NO. 83/88
EANO:
DATE OF DECISION _ 30.04.1998
~ Sona Sira Kalaram Petitioner
Mr. ReKe Mishra Advocate for the Petitioner [s]
Versus
Union of India and Others Respondent
Mrs.-NeSe. Shevde Advocate for the Respondent [s]

.CORAM
™

The Hon'ble Mr. Ve Ramakrishnan, Vice Chairman
The Hon'ble Mr. PeCs Kannan, Member (J)

JUDGMENT

,  Whether Reporters of Local papers may be allowed to see the Judgment ¢ I
2, To be referred to the Reporter or not 2

g, Whether their Lerdships wish to see the fair copy of the Judgment ¢

4, Whether it needs to be circulated to other Benches of the Tribunal ¢ o




%s22-

1) Shri sonasira Kalaram £}
2) Smt. Susheela Padman.

Both C/o Sshri Harishanker J. Gupta,

8ant Kabirnagar, Akota,

Near Railway Lane,

Baroda = 390 005. vso Applicant

(Advocates Mr. ReK. Mishra)

VERSUS

le Union of India
(Notice to be served through
General Manager, Western Railway,
Church Gate, Bombay)

2+ Senior Divisional Engineer = I1I,
Western Railwyay,
Pratapnagar, Barodae.

3. PWI (PQRS),
Western Rallway,
Bharuch. e« Respondents

(Advocate: Mre. NeSe Shevde)

ORAL ORDER

OeA./83/88

Dateds: 30.04.1998

Pers Hon'bDle Mr. V. Ramakrishnan, Vice Chairman

The applicants, casual labourersg, had prayed for
quashing and setting aside the order of termination of thew
service. They had also prayed for reinstatement, conferment
Oof temporary service and with consequential benefits. when
the Tribunal was approached, they obtained an dnterim order
dte 10+3.58 that they should be allowed to resume dutye As
this was not carried out immediately, a Contempt Petition
was filed and the regpondents stated that the applicant had
been a@llowed to resume duties with effect from 16+4.58. The

OA was disposed of and the notice was discharged by the Tri-

COntd. L] 3/"
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bunal'’s order dte. 24+4.91 as the Tribunal held that the res-
pondents had complied with the directions of the Tribunale.
After the reinstatement of the applicant, the matter was not
pursued by both partiese.

e The Standing Counsel for the Railway Administration
submits that consequent to reinstatement of the applicant in
terms of the interim order, they would have been continued

in service. Even though time was given to indicate the pre-
sent position of the applicants, the Railway Administration
has not been able to do so.

3. In the light of this position, we dispose of the pre=-
sent OA by directing the railway administration that apart
from continuing the applicants in service after reinstatement,
they should be given whatever bere fits are available in terms

of the relevant scheme which is operating in such c ases.

4o With these directions, the 0A is finally disposed ofe.

No costse

(P.Cc. Kannan) (Ve Ramakrishnan)

Member (J) Vice Chairman

hki



CAT/J/13

CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

O.RA.NO. 83/88

DATE OF DECISION _ 30.04.1958

Sona Sira Kalaram

Petitioner
Mr. ReKe Mishra Advocate for the Petitioner [s]
Versus
Union of India and Others Respondent
Mre-N.S. Shevde Advocate for the Respondent [s]

Ramakrishnan, Vice Chairman

The Hon'ble Mr. P.C. Kannan, Member (J)




B o\
et

y, “ 3 ,,c/’ﬁ’

1) shri -sonasira hglare*

2) Smte. Susheela Padman.

Both C/o shri Harishanker Je. Gupta,
Sant Kapirnagar, sakota,

Near Railyay i=ne,

Baroca = 390 005. e AD?liceznt

(Advocates Mr. ReKe Mishre

VER3IUS

10n of Indie

lotice to be servea through
enercl Manager, wWestern 1ul-s.‘. [aY 4
Church Gate, Bombay)

2« Senior Divisional Engineer - 11,

Western Railwey.,

i~

Pretapnagar, Barodae.
3. PWI (PURS),
Western Railway,
Bharuch. +++ Respondents

{(hagvocates: Mr. WeSe. Shevde)

ORAL ORDER

0A0£83£88

Lateds 30.C4.1%28

ﬁz?%gu Hon'ble Mr. V. Ramakrishnan, Vice Chairman
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e applicants, casual labourers, had prayed ror

and setting aside the order of termination of thew

Thev had also pray.a for reinstatement, conferment

‘lo*Jtéﬁpo ary service and witli conseqguential benc¢fits. When
the Tribunal was approached, they obtained an interim order
dte 10298 that they should be allowed tO resume dutye. As
this was not carried out immediately, & Contempt Petition
was filed and the regpondents stated that the applicant had
been a8llowed to resume duties with effect from 16.4.58. The

OA was disposed of and the notice was dischéarged by the Tri-
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bunal's order dt. 24¢4091 e¢s the Tribunal held thet the res-
pondents htd complied with the cirections of «the Tribunal.
After the reinstatemcnt of the applicent, the matter was not
pursued by both parties.

2e The Standing Counsel for the Reilway adauinistration
submits that consequent to reinstctement of thie applicant in

terms of the interim order, they would have been continued

in service. Even though time was given to indicace the pre- |

sent position of the applicants, the Railway ~dministration

In the light of this position, we dispose of the pre--

by directing the railway administration that apart
ontinuing the applicants in service after reinstatement,
should be given whatever bem fits are available in terms
of the relevant scheme which is opereting in such c asese.

4. With these directions, the Oa is finally disposed of.

No cOstse

sd/- Sd/-

( A g .
(P.c. Kannan) (ve Ramakrishnan) '
Member (J) Vice Chairman
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